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Shri Satya Narayan SiDJUI: Several 
reminders have been sent to them 
There is a procedure adopted in the 
Department for culling OUt assurances 
Irom Ule debates. So, this is the 
position more or less. 

Mr. Speaker: I would ask the Com-

mittee on Assurances to examine this: 
what has been laid and what remains, 
and then to make a report to me by 
the nl'xt session. 

ANNt:AL Rt:PORT OF ASHOKA HO'l'EI.8, 

AND Rf:\'U:W BY GOVERNMENT THEREON, 

AND 

ANNUA.L REPORT 0.- JANI'.'\TH HOTEUi, 

AND REVIEW BY GOVERNMENT THEREON. 

The Deputy Minister ill the Minis-
try of Health (Shrl p. S. Nukar): 
Sir, on behalf of Shri Mehr Chand 
Khanna, I e~ to lay on the Table a 
copy each of the following papers:-

(1 ) (i) Annual Report of the 
Ashoka Hotels Limited, New 
Delhi, for the year 1964-65, 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub-
section (1) of section 619A 
at the Companies Act. 1956. 

(ii) Rev;ew by the Government 
on the working of the above 
Company. 

[Placed in Library. See No. LT-
5342/65]. 

(2) (i) Annual Report of the 
Janpath Hotels Limited, New 
Delhi, for the year 1964-65, 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Auditor 
General thereon, under sub-
section (J) of section 6179A 
of the Compaines Act, 9~6  

(ii) Review by the Government 
on the working Of the above 
Company. 

[Placed in Libra.". See No. LT-
5a43I65). 

O l C~~~  tiNDER KERALA MOTOR 

VEHICLES RuLES AND ANNUAL REPORT 

OF CENTRAL HOAD TRANSPORT CORPORA" 

TION, LTD., NEW DELHI. 

Shrl P. S. Noskar: On behalf of Shri 
Raj Bahadur, J beg to lay on the 
Table: 

0) a l'Op)' oJ the following Noti-
fications making certain 
amendments to the Kerala 
Motor Vehicles Rul"., 1961, 
under sub-section (3) of sec-
tion 133 of tilt, Motor Vehleles 
Act, 1939. reud with clauses 
(e) (1\') of lhe Proclamation 
dated the 24th Marm, 1965, 
issllt:u by the Vke-Presidpnt 
discharging the tunctions of 
the President, in J'd"tion to 
the State of Kcr ala:-

(i) S.R.O. No. 394/65 published 
in Kerala Ga7.f·tt(' dated the 
2nd November, ] 965. 

(ii) S.R.O. No 402/65 published 
in ~ l  GUZl'tt(' dnted the 

the 9th November, 1965, 
r Placed in the LibrllTli. ~p  

(2) 

No. LT-5344/65J. 

a copy of Annual !V'port of 
the C;ntral Road Tran.port 
Corporation Limited, New 
Delhi, for the year 1964-65; 
along with the Audited Ac-
counts and the comments of 
the Comptroller and Audic.or 
General thereon, under sub-
section (1) of section 619A 
Uw Companies Act, 1956. 
[placed In Librarll. s ~ No. 
-~ 5 65  

ANNUAL RFh"ORT Or INDIAN DnuGs AND 
PHARMA.CEUTICALS 

The Minister of Stale In tbe Ministry 
of Petroleum and Chemicals (Sbrl 
Alag_n): 1 beg to lay on the Table 
a copY P3eh of the follow in...:: papers:--
IShri Alagas.nJ 

(i) Annual Report at the Indian 
Drugs and Phannaceuticals 
Limited, New Delhi, for the 
year 19114-65, alon&, with the 
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[Shri AlagesanJ 
Audited Accounts and the 
comments of the Comptroller 
Auditor General thereon, 
under sub-section (1) of Sec-
tion 6l9A of the Companies 
Act, 1956. 

(ij) Review by the Government 
on the working of the above 
Company. [Placed in LibraTIi 
See No. LT-5346/65.] 

NOTlFICA1'IONS AND RuLEs UNDEJ{ Cus-
TOMS ACT AND KEAALA SALES TAX 

(LEvY AND VALIDATION) AcT 

The Deputy Mlnlster In the M1n1Btr1 
.f Finance (Shrl Bameshw .... Saba): 
I beg to lay on the Table-

(1) a copy each ot the following 
Notifications under <cetion 159 
at the Customs Act, 1962:-

(i) G.S.R. 1696 published in 
Gazette of India dated the 
20th November, 1965. 

(ii) GS.R 1750 published in 
Gazette of India dated the 
27th November, 1965. 

(iii) G.S.R. 1751 published in 
Gazette of India dated the 
27th November, 1965. 

(iv) G.S.R. 1752 published in 
Gazette of India dated the 
27th November, 1965. 

(v) G.S.a 1753 published in 
Gazette of India dated th. 
27th Nm'l'Tnber, 1965 

(vi) G.SR 1754 published in 
Gazette of India dated the 
27th November, 1965. 

(vII) G.S.R. 1790 published in 
Gazette of India dated the 
30th November, 1965. 

(vii) G.S.R. 1794 published in 
Gazette of India daled the 
3rd December, 1965 

(Placed in LibraTJ/. See No. LT-5347/ 
IIIJ 

(2) a copy eIleh of the followiDI 
Rule. under oeetion 151 of 

the C\I.5toms Act, 1962 and 
aection 38 of the Central Ex-
cises and Salt Act, 1944:-

(i) The Customs aIld Central 
Excise Duties Export Draw-
back (General) Eighty-
third Amendment Rules, 
1965, published in Notifica-
tion No GSR 1740 in Gazette 
of India dated the 27th Nov-
ember, 1965. 

(ii) The Customs and Central 
Excise Duties Export Draw_ 
back (General) Eighty-
fourth Amendment Rules, 
1965, published in Notifica-
tion No. GSR 1741 in Gazet-
te of India dated the 27th 
November, 1965. 

(iii) The Customs and Central 
Excise Duties Export Drav.. .. _ 
back (General) Eighty-
fifth mendment Rules, 1965, 
published in NotiHcation No. 
GSR 1742, in Gazette of 
India dated the 27th Nov-
ember, 1965. 

(Iv) The Customs and Central 
Excise Duties Export Dra",-
back (General) Eighty-
.ixth Amendment Rules, 
1965, published in Notifica-
tion No. GSR 1743 in Gazet-
te of India dated the 27th 
November, 1965. 

(v) The Customs and Central 
Excise Duties Export Draw-
back (General) Eigh;y-
... ""nth Amendment Rules, 
1966, published in Notifica-
tion No. GSR 1744 in Gszt't-
te Of India dated the 27th 
November. 1965. 

(v:i) The Customs and Central 
Zlreise Duties Export Dnlw_ 
back (General) Eighiy-
eigth Amendment Rules, 
1165, published in NotiHca-


